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thus maintaining the representative
character of the sampling. It cannot
be said that the American exporters
keep the quality to the barest mini-
mum since against contracts for supply
of Grade II, they have also supplied
‘wheat of Grade I, The question of
appointing officers of the Govern-
ment of India for inspection of quality
at the loading points in the U.S.A. was
fully considered. It was felt that our
own inspection arrangements were un-
mecessary in view of the existing ar-
rangements which had been found to
be satisfactory.

8. Foreign matter in PL.-480 food-
grains: The samples of foreign matter
brought to our notice so far support
the presumption that these have come
from the vessels and not from out-
side. I may also mention that in the
United States grain is loaded through
automatic weighing and loading
machines and these cannot allow
passage of heavy metal parts through
them, The contention that this
foreign matter is deliberately insert-
ed by certain crooks appears
without any substance.

13.26 hrs.
RE: RAIDS ON THE
PREMISES OF ORR DIGNUM & CO.

Mr. Speaker: Then we take up fur-
ther consideration of the....

Shri Daji (Indore): Before we pro-
ceed further, I want to seek clarifica-
tion. VYesterday a wvery serious ques-
tion was raised and you were good
enough to take the papers and you
said that you would give the ruling
about Mr. Sachindra Chaudhuri, ...,

Mr. Speaker: I have read that. Cer-
tain doubts have been raised—natural-
1y they do arise—from th= statements
that were made. Probably some inter-
ference was made in the process of
proceedings or enquiry that was made.
f have asked the Minister that he
should make a full statement on all
the events that have happened. He
should make that statement on Mon-
day. The Finance Minister might be
informed that he should make that
statement on Monday.
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SEPTEMBER 2, 1968 Representation of the 8836

People (Amdt.) Bill

ot =y fomad (A7) - wewer wél-
T, TT qg JATH & A1 & o1 OF arA
T 37 9T ¥ [ H O FL | A AT
FEATa Efaw 97 @ ar. ...

WeUsl WERW : W F1 A AR
g @ a7 fam 3

sit A fowd : § wrgatr ar f&
A FIAT AT AT ST F wmTET
AT AE AT

ag S TEET @A, TAX TR
arg g1 S afag st mre dro g
ATga &, SRI1 CTREHTE T |
@it # % a8 fam i & vz 23—
“The specific provisions of the
law under which the searches were
conducted to the extent, if any, to

which the approval of the Head-
quarters was obtained ”

wa o g f5 73w W fad
Harad 1 oA o o7 S ar 747 |
FHAT AT A gH1 fF Mo T w0 T
frcqare & A% @, AfaT 37 & W%
IR AR HATAR & I AA1, T
f& F17 & wame 3aw @ Awwe
& T AT T 6T T FEIW TTA

1328 hrs.

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL—contd.

Mr. Speaker: We shall now proceed
with the further consideration of the
motion for reference of the Represen-
tation of the People (Amendment)
Bill to a Joint Committee.

Mr. P, K. Deo.

Shri Sezhiyam (Perambalur): I want
to make a submission. There is a
printing error in the motion that has
been circulated. In the last paragraph
it has been stated:

“that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of 10 members....." .



